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Field Offices of the Engineers India 
Limited as on date ;

(b) the category-wise number of em­
ployees belonging to Scheduled Castes 

and Scheduled Tribes at New Delhi, 
Bombay and in Field Offices of that Under­
taking as on date ;
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Employeea in di£Fercat officcs of E.I.L

4888. SH RI SH IV  N A R A IN  SARSO N IA; 
Will the \Iinlner of P E T R O L E U M  AND 
C H E M IC A L S  AN D  F E R T IL IZ E R S  be 
pleased to state :

(a) The category-wise number of em- 
ployeos at New Delhi, Bombay and in

(c) whether the number of employees 
in all the categories fulfil the percentage of 
reservation prescribed by the Government 
of India, as on date; if not, the reasons 
therefor:

(d) whether promotion of employees 
belonging to the Scheduled Castes and 
Scheduled Tribes is delayed in comparison 
t ' general category persons in the aforesaid 
Undertaking ; if so, the reasons thei cfor; 
and

(c) whether it is proposed to remove 
this lacuna ? ■

T H E  M IN IS T E R  OF PE TR O LE U M , 
C H E M IC A L S AND F E R T IL IZE R S 
(SHRI H. N. BAH U G U N A) : fa) and (b). 
A statement giving the information is 
enclosed.

(c) It has been possible for the Engineers 
India Limited to fulfil the reserved quota 
in respect of Group D post. But, most 
of the Group A, Group B and Group C 
posts in Engineers India Limited come 
under technical categories, and it has 
been found difficult to find adequate 
number of qualified and experienced 
technical persons among the reserved 
categories to fulfil the required percentage 
of reservation prescribed by the Govern­
ment of India.

(d) No, Sir.

(e) Does not arise in view of (d) above.
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